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lIeavy brl-rtnr Corporation, 
Ranch! 

SlIl. Shrl Vlshwa Nath Pandey: 
Will the Minister of Industry be 
pleased to refer to the reply given 
to Unstarred Question No. 2257 on 
the 10th December, 1965 and state: 

(8) whether Government have since 
considered the scheme for ,"tting up 
a model farm at Ranchi with the 
collaboration of the Goverruiient of 
Bihar to utilise the etlluent for the 
purpOR of agriculture; , 

(b) the main features of the 
scheme; and 

(c) the decision taken by Govern-
ment in this regard? 

Tbe MbIIster of IDdustry (Shrl D. 
SanJlvayya) : (a) to (c). Govern-
ment of Bihar had originally agreed 
to the establishment of a vegetable 
farm in village Tanka where the 
Sewerage Treatment plant was to be 
set up, On the advice of Public 
Health Experts, the site of the plant 
has been .hitted to village Jaratoli, 
two mllew: away trom the oril'inal 

site;' Heavy Engineering Corporation. 
Limited, are exploring in consultation. 
with the State Government the pos-
sibility of setting up a farm in th .. 
new placl!!. 

Ban on ,:xcavatioD of SaDd 

3117, Shrl B1b"utl MIlIhra~ Wiil the 
Minister of Mines and Metals be 
please:! to state: 

(a) Whether it is a fact that re-
cently a ban has been imposed on 
kisan. to excavate sand from under-
the land for brick-making or tor-
other building purposes unl.... they 
pay royalty to Government for the 
sand; 

(b) whether flve years' ago the .... 
was no royalty and kisan! were free 
to use the sand; and 

(c) whether Government propos.,. 
to' give full and free facilities t() 
kisalls to use' the sand7 

The Millister of M1iIea IIIld Mela'is 
(Shri s. K. Dey): (a) and (b). No, 
Sir. We are not awar.,. of any such 
restrictiOn on the USe of sand for 
brick making or buildina purpo ..... 
Since sand is • minor minerai,. til .. 
State Governments have been em-
powered to make rule. under Sec-
tion 15(1) of the M'ines' II' 'Minerals 
(Regulation &: Development) .Act, 
1957 in regard fa me' grant of miniog 
rights. They are competent to preo-
cribe royalty also. 

(c) It is for the State Govern-
ments to c,Jnsider the matter and 
take appropriate decision. 

8&lr otrend In TlrUpaCl TlIIIlple, 
AAdhra 

3118. Sh'l p, It" Chakravertl'~ ,.~. 
8hrl KiDdar Lal: 
SIiTI Vishwa Nath Pandey: 
Sh-I Dasartha Deb: 
Sbrl S .. hl,.an: 

Will the Minister of Commerce be 
pleased to state: 

(a) whether the Tirupati Temple 
in Andhra h .. apoeed' to ezpo" h .. 




